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CENTRAL AOMINISTRATIVE TRIBUNAL PRINCIPAL BENCH

0 2168/9 ith

M. A.2114/97
New Delhi: this the 27th day of July, 1998,

HON 'BLE MR, S. R, ADIGE, VICE CHAI AN (A).

1, shri Chattar singh, s/o 5h, Sant Lal,

© 2, shri moshan Lal, Yo sh,Laxmi Dassy

3. shri Jiya Lal, /o shri Sagar Dasséd -
4, shri Daulat ‘Rem, /0 Shri Karam Dassj
5. Sh.Jawshar Lal, /o shri Findu Ram,
6. shri Sagar pil; o sh.Joban Déss-,

7. shri Supan Das, S/o Pawalu Ram,
8. shri pharam singh, S/o Shri Chain rRem, .

9. sh.Radhey Singh, §/o0 shri nayal singh,
o Rz 653/8, Gali No.18, Ssadh Nagar I1,
Palam (olony, Dslhi ~
(ar1 applicants execept Abplicant No.9 are staying
at £-127, Mohamedpur, New Delhi and ars working
as (Casual Labourer (Tempo rary status) p resently
posted at New Delhi under Regional pirector (NR)

t

esoso fpPplicants,

" (By Aadwecate: Shri T.‘d.‘Yadav)

Vorsus

Union of India through

Secretary, , ;
Bsptt. of atomic Energy,
Atomic Minerals pi vision,

. Room No 4 145=a, South Blocky

New Daslhi

2, Regional pirector (Northem Region),
Deptt. of atomice Bhergy,
Atomic Minerals pivision,
mst Bl°&°79

New Delhi =66,

3. Chief adninistrative & Accounts Officer,
Optt. of atomic Energy,
Atomic Minerals pivision,

© 1=10=-153~156, Beqump et,

Hy derabad =500016 soeeo RBSpONdents,

(By Adwcate: Shri Madhay Panikar)

ORDER(ORAL) _
HON 'BLE MRS, R ADIGE VICE CHaT A1 ().

Applicants sggk regularisation from the dote
. A / .
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thair,juniora ‘wore reqularised by extenqing the
benefits of the Hon'ble Suprema urt®s judgment
dated 21.4.,95 in stp (C) No. 15619/94 Arvind Kunar

Vs. UOI & others (annexurs=p ), -

' \
2, I have heard shri T.D.Yadav for the applicants

and Shri Nadhav Panikar.for the respondents .

3o Shri Panzkar des not deny that the case of
the applicants is Fully @ vered by the af‘oresaid ,
judgment of ths Hon "hle Supreme Gurt dated 214 .95
g smmit that a patition has separataly besn

filed in the 'on'ble Supreme ourt seeking certain
clarifications on the aforesaid judoment and hence
till the disposal of tha pe.titicn, it is not possiblg
to extend the benafits of the aforesaid Judgmant

to the applicantsd ‘ '

4, The fact that a pet‘it:lon sesking clarifications
of the aforesaid judgmmt dated 21.,4.95 is awatting
disposal by the Hon ble Swreme urt, should not
deter tha respon dents from extending the benefits

of the aforesaid Jud;mmt to the applicants when -

as per Tespondents' own submission their case is

ful ly mverad by the aforgsaid judgment,

56 Under the ciraumstance this 04 is disposed

of with direction to the respon dets to extend the

banafits of the aforesaid judgmenlt dated 214,95 to
the spplicants as expeditiously as possible and

in no case beyond 3 months f‘rom the dats of receipt
of‘a copy of this order. No costs.

6.  ‘These dirsctions uill be subject to the outcoma
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of clarification petition aweiting disposal before

the Hon'ble Suprame QGurt as refarrad to abo vao
' ( SoR.ADIGE ). .
: - | VICE CHAIRMAN(A),

/wa/




